IN THE CENTRAL ADMINISTRATIVE TRIBUN HYDERABAD BENCH AT HYDERABAD.
0.A.N0.1192 of 1994, L
Betwesn Dated: 24.7,1995. ‘N

G.Prasaca Rao ons Applicant \r'
An .
1. 5ri. T.Balakrishnan, AO(TCA), O/D Chieof General Manager(Mtce), |

Southern Telecom Regien, 39, Rajaji Salai, Madras.
2. The Chiof General Manags , (Mtce), Southern Taslecom R@glon, Madras.

4

4. The Director General, Talecom(reptg. Union of india}, Sanchar Ehavan;
i

Hew Delhi.
ves Respondents |
Counsel for the Applicant : S5ri. C.Suryanarayana '
Counsel for the Respondents : Sri. N.R.Devaraj, Sr. CGSC.
CORAM: .
The Hon'ble Tribungl made the fbllowing order:i- ‘ng

This D.A. uas admitted on 7.11.94 armd thereafter was adjours,

ned from time to time to enabls the raspondents to file their reply. R;{
period of 8 months has mlapsad but the respondents have get to file e
their reply. As a last chance 4 weeks time is given to respondents

to file their reply, failing which the matter will be heard and

dispoéad of with the available material.

Post this cese Por final hsaring on 23.8.199S.

hoa o
Daputy Registrar (Ja,

Capy to:i=-
1+ Sri. Ne.R.Devaraj, Sr. CGSC, CATT Hyd.
2. UOne spare copy.
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Dispo%ed of with directions
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IN THE CLNTR«L ADMINISTRATIVE TRIud'-
HYD;R%B&D BE NCH

THE HON'BLE HRT AV L.HARIDASAN: MEMSER(D)

K

AND

~

THE HON'BLE SHRI A.B3.GORTHI: MEMBER (.}
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Admitted and Intarlm Giractions
lJSUGCI .

Rllawed.

g

‘\ .
Dismigsed, :
Dismijged as withdrawn
Dismissbd for default

Rejected/Ordered.

Mo order as to costs,
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g Lsatrai Adivinisirztiye, Tribunaj
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HYDERABAD BENCH.
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